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NO: 51249728|NZ|Varanasi Region|Perm|2023|255200 Varanasi, Date: 07/07/2023
 

प्रेषक,

खान सुरक्षा निदेशक

वाराणसी क्षेत्र, वाराणसी।

सेवा में,

श्री सफदर अली पुत्र स्‍व० फरजन्‍द अली

मालिक: जरर ग्रेनाइट (गिट्टी, खण्‍डा, बोल्‍डर) खदान

निवासी: मुहल्‍ला खूंटी चौराहा, अलीगंज, शहर व

जिला-बांदा – 210001 (उत्‍तर प्रदेश)।

श्रम पहचान संख्‍या (LIN) :- 2246235715

विषय:    Application for permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for
deployment of Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Jarar
Granite (Gitti, Khanda, Boulder) Mine (Gata No. 2450, Khand No.-03, Area-2.00 Hect.) belonging to Shri
Safdar Ali.

महोदय,

Please refer to your online application ID: 255200 dated 29.03.2023 on the above subject, enclosing
therewith Surface Plan No. MBA/2023/35, dated 18.03.2023 and Director of Geology & Mining, Govt. of
UP’s letter No. 765/MP/16 dated 13.08.2019 approving Mining Plan under UP Minor Minerals
(Development) Rules 1963.

The matter has been considered in light of information furnished by you in your application and
accompanying plans.  By virtue of the powers conferred on the Chief Inspector of Mines (also designated as
Director-General of Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961,
and by virtue of the authorization granted to me by the Chief Inspector of Mines (also designated as Director-
General of Mines Safety) under Section 6(1) of Mines Act, 1952, I hereby permit you for deployment of
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Jarar Granite (Gitti,
Khanda, Boulder) Mine (Gata No. 2450, Khand No.-03, Area-2.00 Hect.) belonging to Shri Safdar Ali by
deployment of Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting in the
area bounded by points 1, 2, D, C & 1 as shown on the enclosed Surface Plan No. MBA/2023/35, dated
18.03.2023, subject to the following conditions strictly being complied with:

1. GENERAL

1.1    Except where otherwise provided for in this relaxation/permission, all relevant provisions  of the
Metalliferous Mines Regulations, 1961, relating  to opencast workings, explosives & shot firing and use of
machinery shall be strictly complied with.      
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1.2. No deep hole drilling and blasting shall be conducted in the mine without obtaining separate permission
for the purpose under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961.

1.3   (a) No blasting shall be conducted in the mine within the danger zone of 300m from any
permanent building or structure not belonging to the owner without obtaining permission under
Reg.164 (1A) (C)& (1B)(a) of the Metalliferous Mines Regulations, 1961, except with the aggregate
maximum charge in all the holes fired at one time not exceeding two kilograms or with the maximum charge
of two kilograms in each hole if the blasting is done with delay detonators or other means and there is delay
of at least half a second between the successive shots fired. Provided that if the shortest distance from the
place of firing to any part of such structures is less then 100 m, irrespective of the amount of the charge, no
blasting shall be done except with a permission obtained from this Directorate for the purpose. To ensure
compliance of the above restrictions, shot holes compatible for not more than 32 mm diameter explosive
cartriges shall be used within the danger zone.

(b) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission
obtained under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961.

1.4    No blasting in the mine shall be carried out within 300m of public/village roads till such time the
blasting incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For
the purpose, drop barrier shall be provide on both side of such road at a distance of 300m from the place of
firing of shots in the proposed limit of quarry and during blasting, guard shall be posted on the barrier and
persons/vehicles shall not be allowed to pass on the said road during blasting and till the time all clear after
blasting is obtained. 

1.5      Blasting shall be conducted only after ensuring that persons including blaster within 500m radial
distance from place of firing of shot holes have taken proper shelter. The persons/employees of the nearby
mines, crushers, dwelling, residential areas, temple and structures belonging or not belonging to owner lying
within 500m radial distance shall also been withdrawn outside danger zone or removed to proper blasting
shelter.

1.6   The owner shall indemnify occupants/owners of the houses/ dwellings/buildings or other structures of
public authority concerned, if any, against the dangers to those properties or injury to them or other persons
arising out of operations conducted under this permission.

1.7   No work shall be carried out in the mine beyond daylight hours.

1.8   No working shall be made or extended within 45 m of any building/structure of permanent nature not
belonging to owner of the mine without permission in writing from this Directorate under Regulation 109 of
the Metalliferous Mines Regulations, 1961

1.9   No working shall be made in any spot lying within horizontal distance of 15 m form either bank of the
Canal or any stream, nallah, etc without obtaining permission in writing form this Directorate under
Regulation 127 of the Metalliferous Mines Regulations,1961. Adequate protection against inrush of Nallah
water in the mine shall be provided and maintained.

1.10   During heavy rain, the Manager or senior most mine official present in the mine, shall go round the
surface area of the mine to check vulnerable point and effectiveness of the safety measures. Standing orders
for withdrawn of persons from the mine in case of apprehended danger should be framed and enforced.

1.11  Garland drains of adequate size shall be provided on the surface on the periphery of the opencast
workings to divert rain water from flowing into the mine.

1.12 Travelling roads for maunual work persons separate from the haul roads shall be provided in the mine.

1.13 This Directorate shall be informed as soon as the mining operations are commenced in accordance this
condition governing and intimation about temporary discontinuance or completion of mining operations shall
and be sent promptly and in any case not later than one month thereof.

2.0      OPENCAST WORKINGS:
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2.1      Height and Width of Benches

2.1.1   The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or
other rock formation shall not be more than the digging height of the machine used for digging, excavation
or removal or 6.0 m whichever is less. 

2.1.2   The quarrying operation shall be conducted from top downwards only and no men & machines shall
be deployed at the bottom of high bench if any.

2.1.3   Width of any bench shall not be less than (i) the width of the widest machine plying on the bench
plus 2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers
ply on the bench, or (iii) the height of the bench, whichever is more.

2.1.4   The slope of the benches formed to work the mine shall not exceed 600 from horizontal.

2.1.5   When persons are employed within 10 m of the working face, adequate precautions shall be taken to
ensure their safety by dressing the sides of the bench.

2.1.6   Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be
avoided.

2.1.7   Travelling roads for manual work persons separate from the haul roads shall be provided in the mine.

2.2      ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES

2.2.1   All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition. 

2.2.2   Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide one-way
traffic.

2.2.3   No road shall be of a width less than “three times the width of the largest vehicle plus 5.0m” plying
on that road.

2.2.4   Definite turn-outs, crossing points, and waiting points shall be designated and demarcated by proper
sign boards for the guidance of drivers.

2.2.5     All corners and bends in haul roads for HEMM/trucks/tippers shall be so designed, made and kept
maintained that the operators and drivers of vehicles plying on the road have clear view along the road, for a
distance of not less than three times the braking distance of largest HEMM when plying at the rated speed, as
fixed by the manager.  

2.2.6     Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at all
corners and bends in haul roads of widths not less than “2 times the width of the largest vehicle plus 3.0m”
plying on that road.  The lanes shall be separated by a strong divider for up and down traffic.

2.2.7     No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than 1 in 16 at any
place and gradient of ramps over a distance of 10m shall not be steeper than 1 in 10.

2.2.8     Where any part of the road exists above the level of the surrounding area, a strong parapet wall or
embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height not less
than the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and kept
maintained to prevent any out of control vehicle getting off the road and rolling down.

2.2.9     Warning notices and road signs shall be posted along the haul roads at appropriate places like
crossings, curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or vertical posts
shall be provided to help the drivers to keep the trucks/tippers on the track.

2.3      SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS
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2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by
the manager in writing. 

(b)Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m
of any other public structure like roads, railways, etc.

(c)    The  slope of a spoil bank face shall be  determined  by natural angle  of  repose of the material being
deposited, but shall  in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not  be
retained by artificial means at an angle in excess of its natural angle of repose.

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other
public works or other structures of permanent nature, not belonging to management.

(b)A suitable fence shall be erected between any railway line/road/buildings/structures not belonging to the
management, and the toe of every active spoil bank so as to prevent un-authorised persons from approaching
the spoil bank.

2.3.3   No persons shall, or shall be permitted to approach the toe of an active spoil bank where he may be
endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also be
displayed.

2.3.4   The periphery around the limits of opencast workings, and edges of benches of the opencast workings
shall be kept fenced in accordance with DGMS Circular No 11of 1959.

3.0   SUPERVISION

3.1(a) A person, possessing at least a Second Class Mine Manager’s Certificate of competency, duly
authorized under Regulation 34 (6) of the Metalliferous Mines Regulations 1961, shall be appointed as the
manager of the mine to look after HEMMs operation. 

(b)  This permission shall stand revoked as soon as the qualified manager ceases to work in the mine.
Deployment of Heavy Earth Moving Machineries (HEMM) shall be suspended in absence of the
manager with aforesaid qualification.

(c)  The manager shall not be appointed in any other mine in any capacity whatsoever.

3.2    Adequate number of supervisors including duly qualified mine foremen and mining mates shall be
appointed to assist the manager.  The Manager, mine foremen, and mining mate(s) shall be responsible to see
that all work in the mine is carried on in strict compliance of the Mines Act, rules, regulations and the orders
made there-under. They shall also supervise transport and loading operations being done by the contractor(s),
if any.

3.3 The aggregate horse power of the machinery used in such opencast workings of the mine shall not exceed
500. As per the approved Mining Plan of this mine, number of excavators to be required in this mine is 1.
Hence, not more than one excavator with total horse power not exceeding 200 and equipment attached there
to shall be deployed in the mine.

3.4   The Manager and the Mine Foremen appointed if any shall in particular –

(a)   make frequent inspections of the areas placed under his charge, check any unsafe conditions/ practices
in operations being conducted, and shall ensure that all operations are conducted in a safe and efficient
manner,

(b)    not allow any person to work or allow any HEMM to be deployed above or under any overhanging
edges or places where there is indication of impending slide, until such danger has been removed,

(c)      ensure that every person engaged in dressing operations on benches or required to work at height is
provided with, and he uses safety belt of a type approved by  the Chief Inspector of Mines,
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(d)      ensure that all loose material is removed from high wall(s)  before drillers are engaged on the lower
bench,

(e)     ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges are
properly maintained,

(f)  frame a “Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code of Practice”
for prevention of injuries to persons engaged at loading and unloading points, in tipping operations on stock
piles, dumping of overburden in dump yards, etc., and ensure strict compliance and adherence of the same by
all. 

(g)  ensure compliance of stipulations of conditions governing grant of this permission and other provisions
of the Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as may be applicable.

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual agencies, if any,
shall be  placed under the  charge  of an engineer  to  ensure their adequate inspection, examination, and
maintenance in a safe working order.

3.6  The engineer/competent person(s) appointed shall –

(a)    inspect & examine all machines and equipments and satisfy himself that they are in sound and safe
working order.

(b)  not allow any machine, equipment to be used, if it is found  defective.

(c)   ensure that every machine/equipment is used in a  safe and efficient manner

(d)      ensure that each operation/activity concerning repair, maintenance and operation of
machinery/equipment is carried on in a safe and efficient manner.

3.7  The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under and a code
specifying duties and responsibilities to all mine-officials, i.e., to Foremen, Mining Mates, Engineer(s),
Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading supervisors etc., which
affect him, in a language understood by them.

3.8  It shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors to
ensure that all persons working in the mine, and those working on machines/ equipments etc. work as per the
code and all machines and equipments etc. are installed, operated and maintained in safe working condition.

4.0.  EXAMINATION, REPAIR & MAINTENANCE OF MACHINES

4.1(a) A code of practice for inspection, examination and repair  of all machines and equipment shall be
drawn up by the Engineer in consultation with the Manager and implemented.   The code of instructions
furnished by the manufacturers in the matter of maintenance of various machinery and preventive
maintenance schedules for each type of machinery and vehicle shall be strictly followed.

(b)   Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the
commencement of every shift and shall be maintained in good and safe working condition.   The
engineer or mechanic or foreman or other authorized competent persons shall personally inspect and test
every machine &vehicle paying special attention to the following details -

i. that the brakes and horn or other warning devices are in working order,

ii.that the lighting fixtures are in proper working order, if the machine is required to work beyond day-light
hours.

iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering system,
horn, audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights,
and other safety devices prescribed by the manufacturer and circulars issued by DGMS.
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iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless
he is satisfied that it is mechanically sound and in efficient working order.

(c)  A record of examination and maintenance carried out in accordance with the above shall be maintained
in a bound paged register, which shall be signed by the competent person or engineer.

4.2(a) Every machine shall be allocated at least one day in every week  for its maintenance, when it
shall be thoroughly examined & inspected by a competent person or an engineer, who shall satisfy
himself that it is mechanically sound and is in safe and efficient working order, before it is allowed to
be re-deployed.

(b)  A report of every maintenance made under clause (a) shall be recorded in a bound paged book kept for
the purpose, and shall be signed and dated by competent person making the inspection and countersigned by
the Engineer.

4.3(a) If the engineer or competent person making an inspection notices any defect in any machinery, the
said machinery shall not be used until the defect has been remedied.

(b)  Any defect in any machinery, reported by its operator, shall be promptly attended to.

4.4  Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position;
“Out of Service, Do not Use” and its use shall be prohibited until the unsafe condition has been corrected.

4.5  All repairs to a machine shall be done at a location which provides a safe place for the persons engaged
on repairs.

4.6(a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in motion,
every machine shall be shut down, and positive means taken to prevent its operation, before any repair,
maintenance or lubrication is undertaken on it.

(b)  Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or
jacks shall be substantially blocked or cribbed, before men are permitted to work underneath or between the
same.

5.0   DRILLING OF HOLES FOR BLASTING

5.1  All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order.  No dry drilling operation shall be
carried on.

5.2  All moving parts of the drill shall be adequately guarded and it shall be ensured that such guards remain
in place before the machine is put in operation.

5.3  Every drill shall be placed under the charge of a competent person for its operation, duly authorised in
writing by the manager, herein called the 'Operator'.

5.4  At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy himself
that-

(a)  all hose connections are  in order; and,

(b) the drill is in safe working condition and all safety devices are in place and functional

(c)  persons keep clear of the drill and drill stem while the drill  is in motion;

(d)  persons do not work under suspended tools when tools are removed from the holes,

(e)  all finished drill holes are properly plugged so as avoid possible injury to any one accidentally stepping
onto the hole.
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5.5   The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position
of every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as to be readily seen
by the drillers.

5.6  No drilling shall be commenced in an area where blast-holes have been fired, until the blaster has made
a thorough examination of all places, including remaining butts of old deep holes, for unexploded charges
that the drill rod may strike.

5.7  No drill rod or pick shall be inserted in butts of old  holes even if an examination under clause 5.6 has
failed to reveal presence of explosives.

5.8  Drilling and charging of holes shall not be carried out in the same area at the same time.

5.9  Drilling operations shall not be carried on simultaneously on two benches, at places directly one above
the other.

6.0  DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS

6.1    Every shovel/pay-loader/dozer shall be provided with all function cut-off switch, efficient warning
devices, provisions for limiting hydraulic cylinders, front and rear lights, effective brakes, and seat belt of a
type prescribed by the manufacturer at operator’s seat.

6.2   To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydraulic
hoses and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on top of
hydraulic tanks, and a baffle plate between hot zone and cold zone.

6.3    Every shovel/pay-loader/dozer shall be so designed as to afford the operator clear and uninterrupted
vision all around and shall be provided with retracting ladder, and suitable portable fire extinguishers.

6.4   The operator’s cabin of the HEMM shall be well designed and substantially built so as to ensure
adequate protection to the operator against heat, dust, noise etc. and at the same time provided adequate
safety to the operator in the event of roll-over or overturning of HEMM.

6.5    Every shovel, pay-loader, and dozer shall be placed under the charge of a  competent person for its
operation, duly authorised in writing by the manager, herein called the 'Operator'.

6.6(a) The Operator shall not take out the machine for work nor shall he work the machine, unless he is
satisfied of its safe working order.

(b)  The operator shall keep the cab window clean so as to ensure clear vision at all times.

(c)  The operator shall not operate the machine when persons in proximity may be endangered.

(d)  The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded.  He
shall swing the bucket over the body of the truck/tippers whilst loading and not over the cab, unless the cab
is protected by a substantially strong cover.

6.7     The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept  free of loose
tools, grease containers or other materials that might fall or give rise to tripping hazard.

6.8     Before leaving the machine, the operator shall lower the bucket to the ground.

6.9     No person other than the operator or his helper so authorised in writing by the manager, shall ride on a
shovel, pay-loader, or dozer during its normal operation.   The operator shall not allow any unauthorised
person to ride on the machine.

6.10    No person shall be permitted to ride in the bucket of a shovel or a pay-loader.

6.11    When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground.
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6.12       When being operated in soft or unstable ground, every shovel  shall be supported on mats, heavy
planks or poles as to distribute the load of the machine over larger area and prevent its toppling.

6.13    If more than one excavator/shovel/ pay-loader is in use in any area, either on the same bench or on
different benches, the machines shall be so spaced that there is not  less than 30m distance from the swing
range of the boom of other excavator/shovel/pay-loader, there is adequate space for safe operation of each of
the equipment, and there is no danger from flying or falling pieces of stones from one machine to the other.

7.0  DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS

7.1  Every truck/tipper shall be provided with following safety features:

(a)  efficient fail-safe service brake, and a parking brake,

(b)   efficient secondary brake so that the truck/tipper can be stopped in an emergency, or in the event of
failure of service brake,

(c)  an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle during its down-
gradient travel,

(d)   proper seat equipped with seat belts of a type prescribed by the manufacturer for driver, and separate
seat(s), also duly equipped with seat belts, for person(s) other than operator/driver, if such person(s)
authorised to ride in the truck/tipper,

(e)  a substantially strong cabin guard extension over the driver’s/operator’s cabin,

(f)  alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifted position

(g)  rear view mirrors of adequate size on either side of the vehicle,

(h)   blind-spot mirrors to enable the operator to have clear visibility of blind area in and around the
truck/tipper,(i)     automatically operated audio-visual alarm of an approved type which gets switched on no
sooner the gear lever is shifted in “reverse” position;

(j)   efficient horn & side indicator lights;

(k)  efficient head-lights & tail lights, if the truck/tipper/dumper/equipment is required to work beyond day-
light hours,

(l)     blinking type of hazard warning lights on all sides of the truck/tipper which, irrespective of engine’s
running can be switched on in case the truck/tipper down or is stopped/stationed/ parked on haul road or in
operational area of other trucks/tippers,

(m) retro reflective reflectors on all sides,

(n)  speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the manager,

(o)  propeller shaft guard,

(p)   fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical
cables/wires,

(q)   mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety of
persons attending the dumper/tipper/truck whilst its engine is running,

(r)   mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to protect
operator from head on and head to tail collision,

7.2         The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less than
5dB(A) above the surrounding noise level.
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7.3         Every truck/tipper shall be operated by a competent  person authorized in writing by the manager
herein called the 'operator/driver'.

7.4        No person other than the driver or the manager or any person authorised in writing by the manager
shall ride on a truck/tipper.

7.5(a) Before commencing work, the driver shall personally check the truck/tipper for oil(s), fuel & water
levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special attention to the
following details :

(i)     that all brakes, speed retarder, and steering system are in proper working order;

(ii)    that proper seat and seat belt is provided on driver’s/operator’s seat

(iii)    that all safety features and warning devices are in working order;

(iv)   that rear view mirrors are provided;

(v)    that all lights are in working order, if the vehicle is  required to work after day-light hours.

(b)     The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that it is mechanically sound and in efficient working order.

 (c)     He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so
authorised to ride the vehicle, are properly seated and also wear safety belts.

(d)  The driver shall keep the cab window clean so as to ensure clear vision at all times.

(e)  The driver shall ensure that parking brake is on, before stopping the engine.

(f)   The driver shall handle the truck/tipper carefully and keep it under control at all times. He shall negotiate
downhill gradients in low gear and apply retard brakes so that minimum of braking is required.

(g)   He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely
without exceeding the speed limit, and that area                   ahead is free of any road intersection or junction.
He shall also sound audible warning signal before overtaking and shall not attempt to pass the other vehicle
until he has received a proper audible signal in reply.

(h)     When approaching an excavator, the driver of the truck/tipper shall sound the audible warning signal
and shall not attempt to pass the excavator until he has received a proper signal in reply.

(i)    The driver shall not operate the truck/tipper in reverse unless he has a clear view of the area behind the
vehicle.   He shall give an audible warning signal before reversing the truck/tipper.  As far as possible, loaded
trucks, tippers or dumpers shall not                                be reversed  on gradients.

(j)   The driver shall not drive 'nose to tail' particularly behind a vehicle with twin rear wheels from which a
stone piece wedged between the tyres may fly back into the windscreen of his vehicle.

(k)   He shall sound audible warning while approaching blind corners or any other points where person may
walk in front unexpectedly.

(l)   The driver shall see that the vehicle is not overloaded and that material  is  not loaded in a manner as to
  project   horizontally beyond   the sides of the vehicle’s body and that any material projecting   beyond
the front or rear is indicated by the red flag during day                and  a  red light after day-light hours.

(m)   The driver shall not allow any unauthorised person to ride on the vehicle.  He shall also not allow more
than the authorised number of persons to ride on the vehicle.  He shall not permit any person to ride on the
board/cabin platform of a running truck/tipper.
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7.6   Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion,
material is dumped.

7.7    Code of Traffic Rules framed by the Manager shall be adopted and followed during movement of all
trucks/tippers. They shall be prominently displayed at relevant places in the opencast workings and on
truck/dumpers roads.

7.8   When not in use, every truck/tipper shall be moved to and parked at proper parking place(s) which shall
be on level ground and away from working area of other mobile equipment.  The truck or tipper shall not be
parked at a place where it cannot be observed.

7.9    No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body in a
raised position unless the truck’s/tipper’s body has been securely blocked in position. The hoist mechanism
shall not be depended upon to hold the body of the truck/tipper in a raised position.

7.10       No person other than those authorised shall be permitted to enter or remain in any dumping yard,
loading and unloading points and turning points.

7.11       In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall be
determined and notified to operators/drivers by the Manager.  Speed limits at which such loads can be hauled
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement,
road construction etc., and notices/sign boards specifying the same shall be posted along the haul road at
appropriate places/sections.

8.0   OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE

8.1   The stability test of HEMM shall be carried out atleast once in year and after every major overhaul by
an independent agency.

8.2      All cranes, including overhead cranes shall be subjected to proof-load test by an agency having
expertise in this regard once at least every year and record thereof shall be kept maintained. 

8.3    Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be done by
an agency having expertise in this regard once at least every year, and record thereof shall be kept
maintained.

8.4   All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, etc., shall be
subjected to hydraulic test and NDT at intervals not exceeding three years.  Such tests shall be done by an
agency having expertise in this regard, and record           thereof shall be kept maintained.

8.5     While inflating tyres, suitable protective cages shall be used.  Tyres shall in no case be inflated by
sitting either in the front of it or on top of the same.   The locking ring of every tyre shall be periodically
examined and shall also be examined on every instance the                       tyre is inflated.   A record of such
examination shall be kept maintained in a bound paged book kept for the purpose, duly signed by the person
making the inspection and countersigned by the engineer.

9.0   TESTING OF BRAKES

9.1  Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast once in two
weeks, in a manner as indicated below:

(a)   SERVICE BRAKE TEST: The brake shall be tested as specified by the manufacturer of the vehicle or
on a specified gradient and speed when the vehicle is fully loaded.  The vehicle should stop within a distance
as specified by the OEM when the brake is applied,           which shall be obtained from the manufacturer of
the vehicle.

(b)  PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at
least ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it  is
permitted to ply.
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9.2        A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept
maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be
countersigned by the engineer and the manager.   In case any defect in braking system is observed in any
equipment/HEMM, such equipment/HEMM shall be taken off from operation and record thereof shall be
kept maintained.

9.3         All of the above procedure and precautionary measures regarding i.e. testing of brakes including
service brake, retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS
Technical Circular Nos. 36/1972, 03/1981 and 04/2012 i.e. Service break, Retard brake, parking brake and
steering shall to be tested with accelerating the engine to 1400 RPM, 1300 RPM, 1200 RPM and 1000 RPM
respectively. 

10.0   PROTECTIVE EQUIPMENT

10.1       Every person working in the mine shall be provided with, and shall use, a helmet  and protective
footwear of a type approved by the Chief Inspector of Mines.

10.2    Every person permitted to work on height or at any place having inclination of 45 degrees or more,
from where he is likely to slip or overbalance, shall be provided with, and shall use, a full body harness of a
type possessing valid BIS licence and approved by the Chief Inspector of Mines.

11.0   PRECAUTIONS AGAINST DUST  

11.1    Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where
mobile HEMM, trucks and tippers operate.  

11.2    All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order.  No dry drilling operation shall be
carried on.

12.0   USE OF ELECTRICAL MACHINES/EQUIPMENT

12.1    No electrically operated machine, equipment or accessory shall be energised, commissioned and used
without prior approval of the competent authority under the relevant provisions of Central Electricity
Authority (Measures Relating to Safety & Electric Supply) Regulations, 2010.

13.0   GENERAL

13.1       Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any
excessive noise and vibration.  Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be followed.

13.2       Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the
mine premises without a valid pass issued by the competent authority of the mine. Before the pass is issued
the mine engineer/competent person shall check the roadworthiness of such vehicle. In order to check the
entry of such vehicle in the mine premises, properly manned check gate shall be provided at the mine
entrance where the record of entry & exit of each vehicle shall be maintained. At the check gate the license
of the drivers shall also be checked for eliminating the possibility of unlicensed persons driving the vehicle.

13.3       Contractor’s workers employed in the mine, if any, shall be provided closer and competent
supervision.   They shall be provided relevant training and other job related briefings.   The drivers of the
vehicle belonging to contractors entering the mine premises shall be explained the salient provisions of
“Traffic Rules”.

13.4    No manual workers shall be employed on any bench and on the next lower bench where HEMM is
deployed.   They shall be employed only after withdrawal of HEMM and only at the places where benches
conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metalliferous Mines Regulations,
1961.
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13.5    Stipulations of circulars applicable for surface & opencast workings issued and which may be issued
by Director General of Mines Safety from time to time shall be complied with.

14.0    Please note that this permission is subject to the following additional conditions:

14.1    In the event of any change in the circumstances connected with this permission/exemption which is
likely to endanger the life of persons employed in the mine or the mine, the mining operations for which this
permission has been granted shall be stopped forthwith and intimation thereof shall be sent to this
Directorate.  The said mining operation shall not be resumed without express and fresh permission in writing
from this Directorate.

14.2    If at any time any one of the conditions, subject to which this permission/exemption has been granted,
is violated or not  complied with, this permission/exemption shall be deemed to have been revoked with
immediate effect.

14.3    This permission/exemption may be amended or withdrawn at any time if considered necessary in the
interest of safety and is being issued under Regulation 106 (2) (b) of MMR, 1961, only, without prejudice to
any other provisions of law which may be or may become applicable at any time.

14.4       This Directorate shall be informed as soon as the mining operations are commenced in accordance
with the above permission/exemption. Intimation about completion of the mining operations should also be
sent promptly and in any case not later than one month thereof.

15.0   Unless renewed, this permission/relaxation shall be valid for a period of 5 (five) years from the
date of issue of this letter or validity of lease period whichever is earlier..

Your Faithfully

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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COMPLIANCE REPORT  
EC Ref No.–350/Parya/SEIAA/5000/2019,U.P File No. 5000 

 

JUNE 23 

To     
The Regional Officer, 
Ministry of Environment & Forest, Govt. of India 
5th Floor KendriyaBhawan, Sector H, Aliganj 
Lucknow-226020  
 
Subject: Compliance of the stipulated Environmental Conditions/Safeguards in the 
Environmental Clearance Letter and Environmental Monitoring Report Of Building 
Stone, Khandas&Gitti, Boulder Mining over an area of 2.0 Hectare at Village: Jarar, 
Tehsil Naraini& District- Banda, Uttar Pradesh. 
 
Ref: Environment Clearance Letter no. Ref No.EC Ref No.–350/Parya/SEIAA/5000/2019,U.P 
File No. 5000 Date of issue: 5/10/2020 

Dear Sir, 

This has reference to the EC letter no EC Ref No.–350/Parya/SEIAA/5000/2019,U.P File No. 
5000Date of Issue EC - 5/10/2020) Issued by State Level Environmental Impact Assessment 
Authority, Uttar-Pradesh which I have been asked to submit the compliance with the specific and 
general conditions of the same.   

As per the notification S.O. 5845(E) by Ministry Of Environment, Forest And Climate Change 
(MoEF&CC) Dated 28/11/2018, MoEF&CC has withdrawn the requirement of mandatory hard 
copies of compliance reports to departments ,hence we are submitting the soft copy of the Report 
to you for your perusal. 

In view of above, I am submitting a copy of the following information/ documents for your kind 
perusal: 

1. Point-wise compliance of the stipulated environmental conditions/ safeguards.  (Session: 
June 2023) 

Thanking you, 

Yours Sincerely,  

M/s ShriSafdar Ali 
Copy to: 

1. The Member Secretary, Uttar-Pradesh State Pollution Control Board, Lucknow 
      2.  The Member Secretary, State Level Environmental Impact Assessment Authority, Lucknow 

Encl: As Above 
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COMPLIANCE REPORT  
EC Ref No.–350/Parya/SEIAA/5000/2019,U.P File No. 5000 

 

JUNE 23 

COMPLIANCE REPORT OFSTIPULATED SPECIFIC 
AND GENERAL CONDITIONSIN 

THEENVIRONMENTAL CLEARANCE LETTER 
 

EC Ref No.–350/Parya/SEIAA/5000/2019,U.P  

File No. 5000 Date of issue: 5/10/2020 

of 
 

BUILDING STONE, KHANDAS & GITTI, BOULDER MINING 

OVER AN AREA OF 2.0 HECTARE AT VILLAGE: JARAR, TEHSIL 

NARAINI & DISTRICT- BANDA, UTTAR PRADESH. 
 

At 

APPLICANT 

SHRI SAFDAR ALI S/O-LATE SHRI FARZAND ALI  

R/O-MUHALLA-KHUNTI CHAURAHA,  

ALIGANJ, CITY & DISTRICT-BANDA (U.P.)  

 

 

 

                             P & M SOLUTION 

                       8826287364, 8377871554
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COMPLIANCE REPORT 
EC Ref No.–794/Parya/SEIAA/5018/2020,U.P File No. 5018 

 
 
  
 
 

JUNE 23 

COMPLIANCE REPORT 

PURPOSE OF THE REPORT 

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated 

that “It shall be mandatory for the project management to submit half-yearly 

compliance reports in respect of the stipulated prior environmental clearance 

terms and conditions in hard and soft copies to the regulatory authority 

concerned, on 1stJune and 1st December of each calendar year” and as per 

compliance of condition mentioned in Environment Clearance Letter, Six 

monthly compliance reports should be submitted to the Integrated Regional 

Office of MoEF&CCLucknow. 

It is mandatory to submit a Six Monthly Compliance Report to show the 

status & compliance of all the Conditions mentioned in Environment 

clearance Letter, along with monitoring of various Environmental Parameters 

(as per CPCB Norms). 

The regulatory authorities in this case are Uttar Pradesh State Pollution 

Control Board, Integrated Regional Office-MoEF&CC, GoI (Lucknow) and 

SEIAA UP. Various scheduled Site Visits were conducted by a team of Experts 

to Monitor Pollution related parameters as defined by CPCB / SPCB. Samples 

for water and soil were also collected for further analysis. 

Based on the Specific and General Conditions mentioned in the EC Letter, a 

Compliance Report was prepared by the Team on behalf of Project Proponent; 

details of which are present in Chapter – “Compliance Report”. 

· Methodology for Preparation of Report is as follows: 

1) Study of EC Letter & Related Documents, 

2) Site Visits by a Team of Experts, 
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COMPLIANCE REPORT 
EC Ref No.–794/Parya/SEIAA/5018/2020,U.P File No. 5018 

 
 
  
 
 

JUNE 23 

3) Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise. 

4) Analysis of Samples collected during Monitoring, 

5) Interpretation of Monitoring Results, 

· Generic Structure of Report: 

1. Purpose of the Report, explaining the need of a Compliance Report and 

Methodology Adopted for preparation of Report. 

2. Environment Clearance Letter, prescribing all the conditions & 

guidelines to be followed during construction Phase and Operation 

Phase of the Project. 

3. Site Study Report, showing status of the project and site photographs. 

4. Compliance Report, explaining the entire General & specific conditions 

in the EC Letter and providing details w.r.t. each condition/guidelines. 

5. Monitoring Reports & Analysis, showing the level of emission within 

the project site for various Environment Parameters.  

As per the EIA Notification 14 September 2006 (point no 10 Post 

Environmental Clearance Monitoring) It shall be mandatory for the 

project management to submit half-yearly compliance reports in respect 

of the stipulated prior environmental clearance terms and conditions in 

hard and soft copies to the regulatory authority concerned, on 1st June 

and 1st December of each calendar year. 
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PROJECT DETAILS 

File No 5000 

Name of Proponent Sri Safdar Ali, S/o Late ShriFerzand Ali, 

District Banda U.P 

Address  R/O-Muhalla-KhuntiChauraha, Aliganj, 

City & District-Banda (U.P.) 

Project Location  Gata No. 2450 Khand No.-03 (Area 2.0 

Ha.) in Village Jarar, Tehsil Naraini& 

District- Banda, Uttar Pradesh 

Lease Period 10 years 

Lease Area 2.0 Hectares 

Letter of Intent LOI No.820/ khanij-30 , Banda Date- 

08/6/2019 

Date of LOI Issued 08/6/2019 

 Date of TOR* Issued 429/Parya/SEAC/5000/2019 date 

27/11/2019 

Proposed Quantity 20000 m3 per annum 

Mining Plan Directorate of Geology and Mines, 

Lucknow vide Letter No. 765/ Mining 

Plan /2016 on dated 13/08/2019 

Environmental clearance  Letter no. Ref No.EC Ref No.–

350/Parya/SEIAA/5000/2019,U.P File 

No. 5000 Date of issue: 5/10/2020 

Lease Deed 9-11-2020 to 8-11-2030 

CTO  20-4-2023  

(valid till 31-12-2027) 
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POINT WISE REPLY OF ENVIRONMENTAL CLEARANCE COMPLIANCE:- 

COMPLIANCE OF GENERAL CONDITIONS 
 
S. NO. GENERAL CONDITION COMPLIANCE 

1.  

This environmental clearance is 

subject to allotment of mining 

lease in favors of project 

proponent by District 

Administration/ Mining 

Department. 

Agreed. 

Mining lease deed was executed in favor 

of –ShriSafdar Ali S/O-Late 

ShriFarzand Ali R/O-Muhalla-

KhuntiChauraha, Aliganj, City & 

District-Banda (U.P.) 

2.  

Forest clearance shall be taken by 

the proponent as necessary under 

law. 

Agreed. 

The mining lease is not the forest land. 

The lease deed and auction has been 

done after getting forest clearance for 

the above said lease. 

3.  

Any change in mining 

area,khasra numbers, entailing 

capacity addition with change in 

process and or mining technology, 

modernization and scope of 

working shall again require prior 

Agreed. 

If there is any change in mining area, 

khasra numbers, entailing capacity 

addition with change in process and or 

mining technology we will go for the fresh 

Environmental clearance. 
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Environmental Clearance as per 

the provisions of EIA Notification, 

2006 (as amended). 

4.  

No change in the calendar plan 

including excavation, quantum of 

mineral, and waste shall be made. 

Agreed and complied  

5.  

Mining will be carried out as per 

approved mining plan, in case of 

any violation of mining plan; the 

environmental clearance given by 

SEIAA will stand cancelled. 

Mining plan has been approved on 

Directorate of Geology and Mines, 

Lucknow vide Letter No. 765/ mining 

plan /2016 on dated 13/08/2019. 

Mining is being carried out as per 

approved mining plan. 

6.  

Four ambient air quality-

monitoring stations should be 

established in the core zone as 

well as in the buffer zone for 

RSPM, S02 and NOx, 

monitoring. 

Location of the stations should 

be decided based on the 

meteorological data, 

topographical features and 

Ambient air quality monitoring stations 

are establishing in the core zone as well 

as in the buffer zone for RSPM, S02 and 

NOx, monitoring. Location of the 

stations has been decided based on the 

meteorological data, topographical 

features and environmentally and 

ecologically sensitive targets and 

frequency of monitoring should be 

undertaken in consultation with the 
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environmentally and ecologically 

sensitive targets and frequency of 

monitoring should be undertaken 

in consultation with the State 

Pollution Control Board. 

The monitored data for criteria 

pollutants shall be regularly 

uploaded on the company 

website and also displayed at the 

website. 

State 

Pollution Control Board. 

 

STATION 
CODE 

STATIONS DISTANCE 

AQ1 Jarar 0.3 kms 
towards E 

AQ2 Jahangirabad 1.0 kms 
towards S 

AQ3 Girwan 2.5 kms 
towards E 

AQ4 Barokharkhur
d 

1.5 kms 
towards NE 

 

Lab report is attached at annexure. 

7.  

Data on ambient air quality (RPM, 

SPM, SO2, NOx) should be 

regularly submitted to the 

Integrated Regional Office, MoEF& 

CC, GoI, Lucknow and the State 

Pollution Control Board / Central 

Pollution Control Board once in six 

months. 

Agreed, Lab data is enclosed with 

annexure. 

8.  

Ambient air quality at the 

boundary of the mine premises 

shall conform to the norms 

prescribed in MoEF notification 

no. GSR/826(E) dated 16.11.09. 

Agreed, Lab data is enclosed with 
annexure. 
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9.  

Fugitive dust emissions from all 

the sources shall be controlled 

regularly. Water spraying 

arrangement on haul roads, 

loading and unloading, and at 

transfer points shall be provided 

and 

properly maintained. 

Agreed. Fugitive dust emissions from all 

the sources is being controlled 

regularly.  

Water sprinkling through water tanker 

on haul roads has been done on regular 

basis. 

Dust near loading and unloading and at 

transfer points is provided and properly 

maintained. 

10.  

Measures shall be taken for 

control of noise levels below 85 

dBA in the work environment. 

Workers engaged in operations of 

HEMM, etc. shall be provided 

with earplugs/muffs and health 

records of the workers shall be 

maintained. 

Agreed and complied.Labors are 

provided with ear muffs and other 

safety equipment’s. 

11.  

Industrial wastewater (workshop 

and wastewater from the mine) 

should be properly collected, 

treated to conform to the 

standards prescribed under GSR 

422 (E) dated 19th May 1993 and 

31stDecember 1993 or as 

amended from time to time. Oil 

and grease traps shall be installed 

before the discharge of workshop 

effluents. 

Noted & agreed  
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12.  

Personnel working in areas shall 

be provided with protective 

respiratory devices like masks 

and they shall also be imparted 

adequate training and 

information on safety and health 

aspects. 

Agreed. Dust mask has provided to the 

workers as a protective respiratory 

device and with adequate training and 

information on safety and health 

aspects safety and health aspects. 

13.  

Special measures shall be 

adopted to prevent the nearby 

settlements from the impacts of 

mining activities 

Complied, Special measures are being 

adopted to prevent the nearby 

settlements from the impacts of mining 

activities. 

14.  
The transportation of the 

materials shall be limited to the 

day hours’ time only. 

 

Agreed & Complied. 

Transportations work is being done on 

day time only. 

15.  

Provision shall be made for 

housing the laborers within the 

site with all necessary 

infrastructure and facilities such 

as fuel for cooking, mobile toilets, 

safe drinking water, medical 

health care, crèche, etc. The 

housing may be in the form of 

temporary structures to be 

removed after the completion of 

the project. 

Temporary rest sheltor for labor nearby 

project site with all necessary 

infrastructure and facilities such as fuel 

for cooking, mobile toilets, safe drinking 

water, medical health care is available. 

16.  
A separate Environmental 

Management Cell with suitably 

qualified personnel shall be setup 

Noted and complied  

69451
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under the control of a Senior 

Executive, who will report directly 

to the Head of the Organization. 

17.  

The Project Proponent shall 

inform the Integrated Regional 

Office, MoEF&CC, GoI, Lucknow 

and State Pollution Control Board 

regarding the date of financial 

closures and final approval of the 

project by the concerned 

authorities and the date of start 

of land development work. 

Agreed & noted. 

18.  

The funds earmarked for 

environmental protection 

measures shall be kept in a 

separate account and shall not be 

diverted for other purposes. The 

year-wise expenditure shall be 

reported to the Integrated 

Regional Office, MoEF& CC, GoI, 

Lucknow and State Pollution 

Control Board. 

Agreed . 

The funds for protection of 

environmental has been earmarked. 

Plantation, dust suppression etc is 

being done on regular basis. 

19.  

The Integrated Regional Office, 

MoEF& CC, GoI, Lucknow and 

State Pollution Control Board 

shall monitor compliance with the 

stipulated conditions. A complete 

set of documents including 

Environment Impact Assessment 

Noted, 

We have submitted the six monthly 

compliance report to Integrated 

Regional Office, MoEF& CC, GoI, 

Lucknow. 

A complete set of documents including 

Environment Impact Assessment 

70452
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Report, Environmental 

Management Plan, Public hearing, 

and other documents information 

should be given to the Integrated 

Regional Office, MoEF&CC, GoI, 

Lucknow and State Pollution 

Control Board. 

Report, Environmental Management 

Plan, Public hearing, and other 

documents information is already 

uploaded on the state portal of Ministry 

of environmental and forest. 

https://environmentclearance.nic.in/state/FB_ECGen
eral_Report.aspx?pid=114221&id=114221&status=F
ound 

20.  

A copy of the environmental 

clearance shall be submitted by 

the Project Proponent to the 

Heads of the Local Bodies, 

Panchayat, and Municipal Bodies 

as applicable in the matter. 

Agreed & complied 

A complete set of documents including 

Environment Impact Assessment 

Report, Environmental Management 

Plan, Public hearing, and other 

documents information is already 

uploaded on the State portal of Ministry 

of environmental and forest. 

https://environmentclearance.nic.in/state/FB_ECGen
eral_Report.aspx?pid=114221&id=114221&status=F
ound 

21.  

The Project Proponent shall 

advertise at least in two local 

newspapers widely circulated, one 

of which shall be in the 

vernacular language of the 

locality concerned, within 7 days 

of the issue ofthe clearance letter 

informing that the project has 

been accorded environmental 

clearance and a copy of the 

clearance letter is available with 

the State Level Environment 

Noted  

71453
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Impact Assessment 

Authority (SEIAA). 

22.  

The Project Proponent has to 

submit a regular half-yearly 

compliance report of the 

stipulated prior environmental 

clearance terms and conditions in 

hard and soft copy to the SEIAA, 

U.P. on1st June and 1st 

December of each calendar year. 

Complied. 

Half-yearly compliance report of the 

stipulated prior environmental 

clearance terms and conditions is 

submitted to SEIAA, U.P& Regional 

Office MoEF& CC and pollution control 

board. 

23.  

The SEIAA may alter/modify the 

above conditions or stipulate any 

further condition in the interest of 

environmental protection. 

Noted & agreed, 

We accept the terms and conditions if 

any alter/modification in the 

environmental clearance. 

24.  

Concealing factual data or 

submission of false/fabricated 

data and failure to comply with 

any of the conditions mentioned 

above may result in withdrawal of 

this clearance and attract action 

under the provisions of the 

Environment (Protection) Act, 

1986. 

Noted and agreed. 

 
 
 
 
 
 
 
 
 

72454
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SPECIFIC CONDITIONS 

 
S.  

NO. 
SPECIFIC CONDITIONS COMPLIANCE 

1. 

Directions/suggestions given during 

public hearing and commitment made by 

the projectproponent should be strict 

complied. 

Agreed.  

Instructions/suggestions 

given during the public 

hearing andthe commitment 

made by the 

projectproponent will be 

strictly followed. 

2 

The project proponent shall obtain the 

forest clearance and permission of 

Central and StateGovernment as per law 

under the provisions of Forest. 

(conservation) Act, 1980 before the start of 

work. 

Agreed,  

Mining Lease deed has been 

executed after getting Forest 

NOC for the particular 

mining lease. 

3 

The mining lease holders shall, after 

ceasing mining operations, undertake re-

grassing themining area and any other 

area which may have been disturbed due 

to their mining activities and restore the 

Agreed. 

After closure of mining the 

area is reclaimed & 

regressing. 

73455
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land to a condition which is fit for growth 

of fodder, Mora fauna etc. 

4 

If the proposed project is situated in 

notified area of ground water extraction, 

where creationof new wells for ground 

water extraction is not allowed 

requirernent of fresh water shall be  

from  alternate water sources other than 

ground water legally valid source and 

permission from the competent 

authority shall be obtained to use it. wed       

Agreed. 

The water requirement has 

been fulfilled by water tanker 

and by nearby villages. 

5 

At the time of operation the project 

proponent will comply with all the 

guideline issued by government of 

Indian/state Govt/ District 

administration related to covid 19. 

Agreed and complied, mining 

is being operated after 

fulfilling all such type of 

rules and regulation of 

Indian/state Govt/ District 

administration related to 

covid 19. 

6 

The environmental clearance does not 

create or verify any claim of the applicant 

on the project site/activity. 

Noted and agreed. 

7 The environmental clearance shall be Noted and agreed. 

74456
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subject to valid lease in favor of project 

proponent for the proposed mining 

proposals, in case the project proponent 

does not have valid lease the 

environmental clearance shall 

automatically become null and voids. 

We have valid lease deed. 

8 
The Environmental clearance will be co-

terminus with the mining lease period. 

Agreed, Environmental 

clearance is co-terminus with 

mining lease. 

9 Explosive cannot be stored on site. 
Agreed, explosive is not 

stored on site. 

10 

A comprehensive EIA including mining 

area within 15 km to access impact of the 

mining activity on the surrounding area 

shall be undertaken and report submitted 

to this authority within one year. 

EIA/EMP report has already 

been uploaded on the state 

portal of the Ministry of 

Environment and forest and 

available for all. 

 

11 

No two pits should be 

simultaneouslyworksi.e before the first is 

exhausted and reclamation work 

completed, no mineral bearing area shall 

be worked. 

Noted and complied  

75457
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12 

After exhausting the first mine pit and 

before starting mining operations in the 

next pit, reclamation and plantation 

works in the exhausted pit shall be 

completed  so as to ensure that 

reclamation forest cover and vegetation 

are visible are visible during the first year 

of mining operations in the next pit. This 

process will follow till the last pit is 

exhausted. Adequate rehabilitation of 

mined pit shall be completed before any 

new ore bearing area is worked for 

expansion. 

Noted & Agreed, mining is 

being doing as per the 

approved mining plan and 

other rules and regulations 

of the state government as 

wel as central government. 

Reclamation and plantation 

works in the exhausted pit 

will be done after completion 

of mining lease. 

13 

Adequate buffer zone shall be maintained 

between two consecutive mineral bearing 

deposits.  

Agreed, proper safety zone is 

left for mineral deposits. 

14 

Sprinkling of water on haul roads to 

control dust will be ensured by the project 

proponent. 

Agreed and complied, water 

sprinkling is being done two 

times for dust suppression. 

15 

Green belt development shall be carried 

out considering CPCB guidelines 

including selection of plant species and in 

Agreed and complied, 

plantation is being done as 

per the CPCB guideline and 

76458
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consultation with the local DFO/ 

Agriculture Department. Herbs and 

Shrubs shall also from a part of 

afforestation programe besides tree 

plantation. The company shall involve 

local people for plantation programme. 

Details of year wise afforestation 

programme including rehabilitation of 

mined out area shall be submitted to the 

Regional Office, MoEF&CC, Gol, Lucknow 

every year. 

in consultation with forest 

department. 

16 

Blast vibrations study shall be conducted 

and a observation report submitted to the 

Regional Office, MoEF&CC, Gol, Lucknow 

and UPPCB within six months. The report 

shall also include measures for 

prevention of blasting associated impact 

on nearby houses and agricultural fields. 

Blasting is being done as per 

approved mining plan and 

from the licensed vendor. 

17 

Controlled blasting techniques with 

sequential blasting shall be adopted. The 

blasting shall be carried out in the day 

time only. 

Agreed, Controlled blasting is 

being done only during day 

time. 

77459
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18 

Appropriate arrangement for shelter and 

drinking water for the mining workers has 

to be ensured at the site.  

Agreed and complied, 

temporary rest shelteralong 

with drinking water facility is 

available at project site.  

19 

Maintenance of village roads used for 

transportation of minerals are to be done 

by the company regularly at its own 

expenses. The roads shall be black 

topped. 

Noted and complied, 

maintenance of village road 

used for the transportation of 

minerals is regularly done by 

us. 

20 

Rain water harvesting shall be 

undertaken to recharge the ground water 

source.  

Agreed and complied soon. 

21 

Status of implementation shall be 

submitted to the Regional Office, 

MoEF&CC, Gol,Lucknow and UP 

pollution Control Board within six 

months and thereafter every year from to 

the next consequent year. 

Agreed and complied, six 

monthly compliance 

reportsare submitted on 

regular basis. 

22 

Measures for prevention and Control of 

soil erosion and management of silt shall 

be undertaken, Protection of dumps 

against erosionshall be carried out with 

Soil is used for the 

plantation purpose. 

Retaining wall is developed 

for protection of dump. 

78460
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geo textile matting or other suitable 

material, and thick plantations of native 

trees and shrubs shall be carried out at 

the dump slopes. Dumps shall be 

protected by retaining walls.  

23 

Trenches / garland drains shall be 

constructed at foot of dumps and coco 

filters installed at regular intervals to 

arrest silt from being carried to water 

bodies. Adequate number of check Dams 

and Gully Plugs shall be constructed 

across seasonal/perennial nallahs, if any 

flowing through the ML area and silts 

arrested. De-silting at regular intervals 

shall be carried out. 

Agreed, garland drains are 

constructed at foot of dumps 

and coco filters installed at 

regular intervals to arrest silt 

from being carried to water 

bodies. 

24 

Garland drain of appropriate size, 

gradient and length shall be constructed 

for both mine pit and for waste dump and 

sump capacity shall be designed keeping 

50% safety margin over and above peak 

sudden rainfall (based on 50 years data) 

and maximum discharge in the area 

Agreed and complied  

79461
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adjoining the mine site. Sump capacity 

shall also provide adequate retention 

period to allow proper setting of silt 

material, sedimentation pits shall also 

constructed at the corners of the garland 

drains and de-silted at regular intervals. 

25 

Ground and surface water, if any near the 

core zone (within 5.0 KM of the lease ) 

shall be regularly monitored for 

contamination and depletion due to 

mining activity and records maintained. 

The monitoring data shall be submitted to 

the Regional Office MoEF, Gol, Lucknow 

and U.P. Pollution Control Board 

regularly. Further, monitoring points 

shall be located between the mine and 

drainage in the direction of flow of ground 

water shall be set up and records 

maintained.  

Mining is done in such a way 

that it cannot intersect with 

the groundwater. 

Monitoring data is attached 

with report. 

26 

Fugitive dust generation shall be 

controlled. Fugitive dust emission shall be 

regularly monitored at locations of 

Complied, proper water 

sprinkling is being done to 

reduce the figitive dust 

80462
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nearest human habitation ( 

includingschools and other public 

amenities located nearest to sources of 

dust generations as applicable) and 

recods submitted to the Regional Office, 

MoEF&CC, Gol, Lucknow and U.P. 

Pollution Control Board regularly. 

emmision. 

27 

Baseline data for ambient air quality shall 

be generated and maintained RSPM level 

in ambient air in the nearby human 

habitation (villages) shall be monitored 

along with other parameters. 

Agreed and complied, 

baseline data is attached 

with report. 

28 

Corporate Environmental Responsibility 

(CER) shall be by the project proponent 

and the details of the various heads of 

expenditure to be submitted as per the 

guidelines provided in the recent CER 

notification No. 22- 65/2017-1A.I dated 

01/05/2018. Work to be executed with 

installation of five hand pumps for 

drinking water, solar light in villages of 

streets, construction of two numbers of 

Agreed and complied, 

We help local villagers as per 

their requirements. 

We help to construct temple 

for villagers, sometimes we 

distributes blankets to the 

villagers of low economic 

conditions. 

 

81463
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toilets at the primary school with name 

displayed and address and details of 

beneficiary and gram pradhan along with 

phone number, photographs should be 

submitted to Directorate as well as to the 

District magistrate/Chief Development 

officers. 

29 

Transportation of minerals shall be done 

by covering the trucks with tarpaulin or 

other suitable mechanism so that no 

spillage of mineral/dust takes place. 

Noted and complied 

30 

Occupational health and safety measures 

for the workers including identification of 

work related health hazards, training on 

malaria eradication, HIV, and health 

effects on exposure to mineral dust etc. 

shall be carried out. Periodic monitoring 

for exposure to respirable mineral dust on 

the workers shall be conducted and 

records maintained including health 

records of the workers. Awareness 

programme for workers on impact of 

Complied, we make local rest 

shelter for the labors, we 

arrange medical health 

camps for all labors, 

We arrange gamboots, 

helmets for the safety of the 

labors. 

82464
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mining on their health and precautionary 

measures like use of personal equipments 

etc. shall be carried out periodically. 

Review of impact of various health 

measures shall be conducted followed by 

follow up action wherever required. 

31 

The project proponent will ensure for 

providing employment to local people as 

per requirement, necessary protection 

measures around the mine pit and waste 

dump and garland drain around the mine 

pit and waste dump. 

Agreed, priority for 

employment is given to the 

local villagers along with all 

necessary protection 

measures. 

32 

Top soil/solid waste shall be stacked 

properly with proper slope and adequate 

safeguards and shall be utilized for 

backfilling (wherever applicable) for 

reclamation and rehabilitation of mined 

out area. Top soil shall be separately 

stacked for utilization later for 

reclamation and shall not be stacked 

along with over burden. 

Agreed,Top soil is used for the 

plantation purpose. 

Rest overburden will be used 

for the backfilling and 

reclamation purpose. 

33 Over burden (OB) shall be stacked at Agreed, Top soil is used for 

83465
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earmarked dump site(s) only and shall 

not be kept active for long period. The 

maximum height of the dump shall not 

exceed 20 m, each stage shall preferably 

be of maximum 10 m and overall slope of 

the dump shall not exceed 35. The OB 

dump shall be backfilled. The OB dumps 

shall be scientifically vegetated with 

suitable native species to prevent erosion 

and surface run off. 

the plantation purpose. 

Rest overburden will be used 

for the backfilling and 

reclamation purpose. 

Overburden will be stacked as 

per the provision given in 

approved mining plan. 

34 

Monitoring and management of 

rehabilitated areas shall continue until 

the vegetation becomes self-sustaining. 

Compliance status shall be submitted to 

the Regional Office, Ministry of 

Environment & Forests, Gol, Lucknow 

and U.P. Pollution Control Board on six 

monthly basis. 

Agreed and will be complied. 

Six monthly compliance 

reportsareprepared timely. 

35 

Slope of the mining bench and ultimate 

pit limit shall be as per the mining 

scheme approved by Indian Bureau of 

mines. 

Complied, mining is done as 

per approved mining plan. 

84466
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36 

Permission for abstraction of ground 

water shall be taken from Central Ground 

Water Board. Regular monitoring of 

ground and surface water sources for 

level and quality shall be carried out by 

establishing a network of existing wells 

and constructing new piezometers during 

the mining operation. The monitoring 

shall be carried out four times in a year 

i.e. pre-monsoon (April-May), monsoon 

(August), post-monsoon (November) and 

winter (January) and the data thus 

collected shall be regularly sent to 

MOEF&CC, Central Ground Water 

Authority and Regional Director, Central 

Ground Water Board. 

Agreed, but we have no 

intersect the groundwater 

during the mining activity. 

Our water demand has been 

fulfilled by the water tanker. 

 

Monitoring data has been 

attached alongwith 

compliance report. 

37 

The waste water from the mine shall be 

treated to conform to the prescribed 

standards before discharging in to the 

natural stream. The discharged water 

from the Tailing Dam, if any shall be 

regularly monitored and report submitted 

Noted and agreed 

But there is no any 

generation of waste water for 

which we have to manage a 

treatment plant. 

Portable toilets for municipal 

85467
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to the Regional Office, Ministry of 

Environment & Forests, Gol, Lucknow, 

Central Pollution Control Board and the 

State Pollution Control Board. 

waste are available. 

38 

Hydro geological study of the area shall 

be reviewed by the project proponent 

annually. In case adverse effect on 

ground water quality and quantity is 

observed mining shall be stopped and 

resumed only after mitigating steps to 

contain any adverse impact on ground 

water is implemented. 

Noted but we have no 

intersect the groundwater 

during the mining activity. so 

there is no any adverse effect 

on groundwater. 

Our water demand has been 

fulfilled by the water tanker. 

 

39 

Vehicular emissions shall be kept under 

control and regularly monitored. Vehicles 

used for transportation of minerals and 

others shall have valid permissions as 

prescribed under Central Motor Vehicle 

Rules, 1989 and its amendments. The 

vehicles transporting minerals shall be 

covered with a tarpaulin or other suitable 

enclosures so that no dust particles/fine 

matters escape during the course of 

Noted, Vehicular emissions is 

kept under control and 

regularly monitored. 

Water sprinkling will be done 

for the dust suppression. 

The trucks passing through 

road are not crossing any wild 

life sanctuary. 

86468
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transportation. No overloading of minerals 

for transportation shall be committed. 

The trucks transporting minerals shall 

not pass through wild life sanctuary, if 

any in the study area. 

40 

Prior permission from the Competent 

Authority shall be obtained for extraction 

of ground water, if any.  

Noted, Noted but we have no 

intersected the groundwater 

during the mining activity. 

So there is no any adverse 

effect on groundwater. 

Our water demand has been 

fulfilled by the water tanker. 

41 

A final mine closure plan, along with 

details of corpus fund, shall be submitted 

to the Regional Office, Ministry of 

Environment & Forests, Gol, Lucknow 

and U.P. Pollution Control Board 5 years 

in advance of final mine closure for 

approval. 

Agreed. Mining plan along 

with mine closure plan is 

attached with Compliance 

report. 

42 

Project Proponent shall explore the 

possibility of using solar energy where 

ever possible.  

Noted and complied. 

87469
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43 
Commitment towards CER has to be 

followed strictly. 

Agreed and complied We help 

local villagers as per their 

requirements. 

We help to construct temple 

for villagers, sometimes we 

distributes blankets to the 

villagers of low economic 

conditions. 

44 

Regular health check-up record of the 

mine workers has to be maintained at site 

in a proper register. It should be made 

available for inspection whenever asked. 

Complied, we make local rest 

shelter for the labors, we 

arrange medical health 

camps for all labors, 

We arrange gamboots, 

helmets for the safety of the 

labors. 

45 

Project Proponent has to strictly follow 

the direction/guidelines issued by 

MoEF&CC, CPCB and other Govt. 

Agencies from time to time. 

Agreed and complied, we 

have followed all the rules 

regulations and directions 

issued by MoEF&CC, CPCB 

and other Govt. Agencies from 

time to time. 

46 The blasting will be done only after Blasting is being done as per 

88470
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getting the permission from the Mining 

Department. 

 

approved mining plan and 

from the licensed vendor. 

-- 

You shall also ensure that the proposed 

site is not a part of any no-development 

zone as required/prescribed/identified 

under law. In case of violation, this 

permission shall automatically deem to be 

cancelled. Also, in the event of any 

dispute on ownership or land use of the 

proposed site, this clearance shall 

automatically deem to be cancelled. 

Any appeal against this EC shall lie with 

the National Green Tribunal, if preferred, 

within a period of 30 days as prescribed 

under Section 16 of the National Green 

Tribunal Act, 2010. 

The above stipulated conditions will be 

enforced inter-alia, under the provisions 

of the Water (Prevention & Control of 

Pollution) Act, 1974, the Air (Prevention & 

Control of Pollution) Act, 1981, the 

Agreed  

89471
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Environment (Protection) Act, 1986 and 

the Public Liability Insurance Act, 1991 

along-with their amendments and rules 

made there under and also any other 

orders passed by the Hon'ble Courts of 

Law relating to the subject matter. 

The project proponent will have to submit 

approved plans and proposals 

incorporating the conditions specified in 

the Environmental Clearance within 03 

months of issuance of this clearance. The 

SEIAA/MOEF reserves the right to revoke 

the environmental clearance, if conditions 

stipulated are not implemented to the 

satisfaction of SEIAA/MOEF. SEIAA may 

impose additional environmental 

conditions or modify the existing ones, if 

necessary. 

This is to request you to take further 

necessary action in matter as per 

provisions of Gazette Notification No..O. 

1533(E) dated 14/09/2006, as amended 

90472
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and send regular compliance reports to 

the authority as prescribed in the 

aforesaid notification. 
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Sample Received On
Sample Drawn By
Sample Description
Sampling Location
Analysis Duration

g
1..

2.

3.

1.

-!,
6.

No, Parameters

pH

Conductivity ([mhos/cm)

Sodium (as Na)(,"g/kg)
Water holding capacD (7o)

Potassium (as K) (mg/kg)

Sand (% b mass)

Clay (% by mass)

Silt (% by mas$

Calcium (as Ca)(mg/lg)

Magnesium (as Mg) (mg/kg)

SAR

@
Available Phosphorus.(as P),(mg/kg)

Organic carbon (%)

Pomsity (% by mass;

Permability (cm/hr)
t.+s
.usuI TLNo/^

Not6l
I ftBbtiErhovc...'rLr.dlolbE.d.dd.,.ttaivrdtGriEi,F.-.1Th.ql6.*.d6.S.tlott.3rdn,
2 R..godribilit, offt rr&.uay i. li6i.d ro d! invd..d .tBd dy.
, n!& t.r ,!?dr *ill 

'Da 
!. srcd.d .tri( .ittr rufy 6 i. Fr, rii.ut Fid tfta FDi.i6 01l[. L!o..lo.y.

a. TlEftr..e5,ill h.ditp.d o{r a rF ri.tr t6lbrb of i-.ofr.r n?..! 
'd.$unil {ciru t, dE@rod

Results

7.4t
-37(,0

tt8"0
32.50

298,0
64.00
17.00

t9J0
538.0

2lro
f.74
2.66
14.50

0.82

a.60
1.87

Tcst Method

Is:'2?EB't-26)
IS:2720(Pan-21)

STP/SOtL-- srtsoil-
STP/SOIL

STPISOL
STP/SOIL
STPISOIL
STP/SOIL.

STP/SOIL
sTP/SOI
STP/SOIL
STP/SOIL

STP/SOIL
STP/SOIL
STP/SOIL
STP/SOIL
STP/SOIL

7.

&
9.

m
ll
n
l3
t4
l5
16

ATITHO Y

HARIDWAR IRU
E.: noida.laboratory@g

Laboratory: GT-20, Sector-1 t7, NOIDA, Gautam Budh Nagar - 20130

Branch Office :

ORAPUR ICHANDIGARH IDEHRADUN I PUNE

mail.com, info@noidalabs.com W.: www'noidalabs com

TEST CERTIFICATE

Samplins & Analysis Data

t6/03/2023
NTL Representative
Soil Sample
Jarar
16/03/2023 to 21 103/2023

--{

1l
ITexture

+-

S4uS+,,

\

S
(

Date of Issue
2U03t2023

129511



& NOIDA TESTING LABORATORIES
(1n ISO : 9001 ; 20l5,lSO 45001 : 20lt (OH&S) Certified & NABLAccredit€d Laboratoli)

UoEF & CC (lUinistrr ofEnrironment, Forest & Climrte Change). UPPCB Recognized Laborator]

Gl -sr-q1n0u642.8510081921.7503031145,8s27870572.7503031146.9999794369

t Date of Issue

Issued To: IVUs Safdar Ali S/GLate Shri Farzand Ali
R/GMuhalla-Khunti Chauraha, Aliganj, City & District_Banda (U.p.)

Project Name: Building Stone, Khandas & Gitti, Boulder Mining over an area of 2.0 Hectare
at Village: Jarar, Tehsil Naraini & District- Banda, Uttar pradesh,

Sampl€ Drawn By
Sampling Location
Sampling Plan &Procedure

Monitoring Period
Protocol Used
Srmpling Instrument Used

2y03t2023

Location

AQ2

Village

Jarar

TEST R.ESULTS

PMro PMz.s Soz

AUTH

20.5

18.4

A 3 19.6

A { Barokhar Khurd 45.'79

NAAQS, For 24 hourly monitoring
(except CO for Eight hour)

100 pglml 100 pglnrr 60 pglml 80 pglmi

Laboratory: GT-20, Sector-1 17' NOIDA, Gautam Budh Nagar - 201301

Branch Off ice :

HARIDWAR IRUDRAPUR
E. : noid a. taboratory@gmail.com,

76.5

72.2

79.8

74.3

40.28

9.46

8.85

41.5

8.13

I CHANDIGARH I DEHRADUN I PUNE
i nfo@noidalabs. com W. : www. no id al ab s' com

TEST CERTIFICATE

Test Report of Report Code
Ambient Air Quality Analvsis AAQ-160323-01

Samoling & Analvsis Data

NTL Repressetative
AQI to AQ4
soP-AAQ/08

March 2023
CPCB Guidelines / IS 5182
Respirable Dust Sampler (PMle),
Fine Particulat€ (PM2 5) Sampler

NO,

AQl

Jahangirbad
Girwan 42.61

17.60. t7 .2

80 pglm'

Notes:

l. Thc results given above are relatad to fic t6tcd smpk, as rcceivcd & martionad parameters. The custonr.l asked for the lbove tests only.

2- Responsibility ofthe Laboralory is limitld to thc invoiccd rmo|m ooly.
3. This tssl report will not be "eneraled agaiq citrcr wholly or h p&t withou pdor writt€n permission ofthe laboratory.

4. The test sarnples will be dispos€d of!fte. two ueek frun thc d,fc of is$rc oftest reporl unless until specified by the cuslomer.

i' t
.&qb${"

130512



Cr
NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2015. ISO ,15001 : 2018 (OH&S) Certified & NABI. Amredited Laboratory)
$loEF & CC (Nlinistrl' of fnviroDment, Forest & Climate Change). UPPCB Recognized Lrboratory

Sl +lr-l:r:0n642. s510081921. 75030iu45, g52igio57 2,7503031 146. gsss7s436sW

Re ort CodeTest Re ort of Date of Issue
Water w-160323-03 21t03t2023

Issued To: M/s Safdar Ali S/GLate Shri Farzand Ali
R/O-Muhalla-Khunti Chauraha, Atiganj, City & District-Banda (U.p.)

Project Name: Building Stone, Khandas & Gitti, Boulder Mining over an area of 2.0 Hectare
at Villagrl Jarar, Tehsil Naraini & District- Banda, Uttar pradesh.

lS.No

Total Hardness (as CaCO3)

RESULTS
Essential test as r lS:10500-20t 2

Results

86.50

Desirable
Limit

I

1

5

6
't

l5
reeable

600
400

Chloride (as Cl)
Calcium (as Ca)

l3

9

Nitrate (as NO3)
Iron (as Fe)

200
200 l

Test Method

pH IS:3025(Part-l I )

Units

6.0 - 9.0
I S:3 02 5(Part-4 ) HazenColour
lS:3025(Part-5) Agreeable eableOdour

AgreeableIS:3025(Part-8)
<1.00

eable
IIS:3025(Pan- 10)

mg/l
250

600

lS:3025(Part-32)
IS:3025(Pan-21)

IS: 302s (P- 40) 40.60

mc/l
me/l
mg/l

'15 200
No RelaxationlS:3025(Part-52)

45IS: 3025 (P- 34)
880.0 500IS:302s(Part- l6)

212.82lS: 3025 (P- 23)
IS: 3025 (P- 24)

Alkalini as Ca CO3)

Sul hate (as SO4

I\IICROBIOLOGICAL Rf, QUIREMENT
RESULTS

S.No. Parameter Results Required rs per IS-10500:2012

Absent/ I ooml---- Absent/l0omf

201301

Coliform Baclerio

AUTH

HARIDWAR IRUD
E. : noida.laboratory@gm

Laboratory; GT-20, Sector-117, NOIDA, Gautam Budh Nagar -

Branch Ofrice :

Test Method

RAPUR I CHANOIGARH I DEHRADUN I PUNE

ail.com, info@noidatabs.com W': www noidalabs'.com

TEST CERTIFICATE

SAMPLING & ANALYSIS DATA

Sample Drawn By
Sample Received Date
Sample Quantity
Analysis Duration
Sampling Location
Sample Desoiption

: NTL Representative
: l6/03D023
i 2.0 LL
: 16103D023 to 21103/2023
: Jirer
: Gromd Water

Notca:
I IL ,t ir. iE &E E ELr.d to dt l.d.d .trpL, ! Eiv.d e .Hridod F .,rdo Th. e!.dE .t&.d fd tL .toE t6l' 6lv
2. L.ood.a,liy of tll. t &.r|qy B lion..l lo Oc iltr*d .led 6lv
r nii rcr ,rp6 

"itt 'ra 
tc ga,.,.I.d {ri'! drt.. *b[y ( i! p.4 lnhod Fix win6 Fiinio of ll. Ltddv'

a rt l. &d6 willb. dito..n o(fdta rs Eds tlh in lb.of i.u of&r i?.G u&.. utl +€ifi.d bv tu @nff

"$oWr"

-\
(
\

|,.
s

Parameter Extended Limit

7 .26
<5.00 5

J.

4. Taste

Turbidity NTU 5

228.63 200
75.28 1000

8.
0.157 I

10. 7 .10 ms/l No Relaxation

ll. Total Dissolved Solid mel 2000

12. me/l
me/l

I Escherichia coli rs-l5rE5 Absent

2. IS-15r85 Absent

131513



Ct
NOIDA TESTING LABORATORIES

l tf
(Atr ISO :900t : 2015,ISO 45001 : 20lE (OH&S) Certilied & NABL -{ccredited Lsborator})

MoEF & CC (Ministry off,ntirotrment, Forest & Clim&te Change), UPPCB Recognized Laboratory

8 +qr-q3r:0r1642, 8510081921. 7503031r45, 85218705i2.7503031146. 9999794369

F- Test Re ort of Date of Issue
2U03t2023AN-t60323-02

Issued To: IVIls Safdar Ali S/O-Late Shri Farzand Ali
Rl/GMuhalla-Khunti Chauraha, Aliganj, City & District-Banda (U.p.)

Project Name: Building stone, Khandas & Gitti, Boulder Mining over an area of 2.0 Hectare
at Village: Jarar, Tehsil Naraini & District- Banda, Uttar pradesh.

Sample Drawn By

Sample description

Sampling Time
Sampling Instrument Used

Weather Condition

Monitoring Period

l,aboratory (N.T.L)
Ambient Noise

24 hrs

Digital Noise Meter

Normal

March 2023

s.N-o [,ocations Date of Monitoring

Da Time
75

65

50

Results
Night

N ht Time

45

Units

Jarar

Cate or ol Are Tnne

Industrial Area
Residential Aren
Commercial Area

Silence Zone

55

Notes: -
l. Th€ rcsults giv€n rbovc src rehted to the tr$cd saopla, !s rrc.ivcd & nantioncd parameters- Th€ custo cr asked for lhc abot€ tcsts only

2. Rcsponsibility ofthc t borarory is limitcd to lic invoiccd snonnt oily.
3. Thi; tesl report will not be gcnerafed ag.irl ci6rr wholly or in por! rvithotl prior w tter permission ofthe laboratory.

4. Th€ tesl s8mples rrill b€ disposd offaic. two urccks tom th€ drl! of ilstlc oftcst r€port, unless until specifi€d by the cuslomcr.

AUTH

Day

04.03.2023

Laboratory : GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201301

Branch Office :

HARTDWAR I RUDRAPUR ICHANDIGARH I DEHRADUN IPUNE

noida.laboratory@gma il. com, info@noidalabs.com W.: www.noidalabs-com

TEST CERTIFICATE

Report Code
Ambient Noise Monitorins

SAMPLING & ANALYSIS DATA

40

",$rp*4, /.:

I
54.3 3 8.s

dB(A)

Requircment (ss per CPCB Cuidelinca Limits in dB (A) Leq

70

55

E.:

132514



Cr
I\OIDA TESTING LABORATORIES

(Ao ISO : 9001 : 2015, ISO 45()0l : 20lE (OH&S) Certifi€d & NABL Accredited Laboretory)
M0EF & CC (Miiristry of f,nvironment, Forest & Climste Chrnge), UPPCB Recognized Lrboretor)

S +lr-elr:or1642,8510081921,7503031145, 8s27810s72,7503031146. 9999794369

Test ort of Date of Issue
2!$n023Water

Issued To: l}{/s Safdar AIi S/GLate Shri Farzand Ati
RI/O-Muhalla-Khunti Cbauraha, Aliganj, City & District-Banda (U.P.)

Project Name: Building Stone, Khandas & Gitti, Boulder Mining over an area of 2.0 Hectare
at Village: Jarar, Tehsil Naraini & District- Banda, Uttar Pradesh.

Isp

Sample Drawn By
Sample Received Date
Sample Quantity
Analysis Duration
Sampling Location
Sample Description

NTL Representative
t6103D023
2.0 Lt.
I 6/03 2023 to 2l t 03 t2023
Ken River
Surhce Water

TEST RESULTS lS. No. Parameter

Electrical Conductivit

Dissolve Ox en

Chloride as Cl)

Test Method Results
1 .'.10

Units

5 C 390.0
84.0 mgi

I

INcS

m

3

5

Calcium as Ca)

t
1 BOD (3 days at 27 c)

Nitrare (as NOr)

Su
F

l2
l3
l4

S.No

lr
l)

8. I

el Total Dissolved Solid

{P!ate (as SO{)
72.0

27 .02

12.0
Maqnesium as Ms
COD (as 02)
Total Sus ended Solid (TSS)

Total Coliform

Results

l.l x l0

AUTI

Faecal C ol ifor n (MP N/ I 00ML)

MPN/100 ml

301

HARIOWAR IRUDRAPUR
E. : noid a. laboratory@gmail -com'

Laboratory i GT-20, Sector-1 17, NOIDA, Gautam Budh Nagar - 201

Branch Offtce :

IS:3025 Part- I l)

IS:3025 Part-2 I )

rs-302s(P-14)

lS:3025(Part-38)
IS:3025(Pan-32) 19.02 mgl

45.02

ms./l

IS: 3025 (P- 40)

IS:3025 P- 34)

IS:3025 Part- 16) 254.0
ms/lIS:3025 (P- 23)
mc/lIS: 3025 (P- 24)
mglIS: 3025 (P{6)
ms/lrs-3025 (P-38)

I S:3 02 5(Part- I 7)

IS-1622
ts-t622

ICHANDIGARH IDEHRADUN I PUNE

info@noidalabs. com W : www. n oi d al abs' com

(A Governl \r l-er trnc, Latlo

TEST CERTIFICA'TE

SAMPLING & ANALYSIS DATA

Report Code
w-160323-01

PH

2.

Total Hardness(as CaCO3)
4. 6.64

6. mstl
rs-3025 (P-44) <2.0 ms/l

4.04 me/l

t0. Alkalini8 ( as Ca CO1)

8.26

8.2 msll

MICROBIOLOGICAL REQUIREMENT
Parameter Test Method Unit

2.6 xl0'
MPN/100 ml

Nol !:
t . The tlsults given abova rrB r€laled to dlc tcstad seDl€, as rcccivcd & rtlcrfioncd paramcters. Thc arstomer asked fot the above tests only.

2. R6poGibility ofthc t borrrory is limitcd to tlrc invoic.d srrouna only.

l. This t6t rlporf will not bc gcncratcd again,:irll6 lrllolly or in par! without prior rydtten permission ofthe laboratory.

4. Th€ ilst srmpl€s will bc dispoced of!fter trto \rc€l(s fiom thc date of issue oftest repon, unless until splcified by the customer

&qgld"

133515



NOIDA TESTING LABORATORIES
(An ISO : 9fi)l : 2015, ISO 45001 : 20lE (OH&S) Certified & NABL Acgtdited Lrboratory)

MoEF & CC (Mhistry of Environment, Forest & Climrt€ Change), UPPCB Recognized Laboratory

E +st-qst:ett642,8510081921,7503031145, 8527870s72,7503031146,9999794369

Test Report of Date of Issue
Ambient Air Quality Analysis AAQ-160322-0r 2t/03/2022

Issued To: IVI/s Safdar Ali S/GLate Shri Farzand Ali
R"/GMuhalla-Khunti Chauraha, Aliganj, City & District-Banda (U.P.)

Project Name: Building Stone, Khandas & Gitti, Boulder Mining over an area of 2.0 Hectare
at Village: Jarar, Tehsil Nareini & Districf Banda, Uttar Pradesh.

Sample Drawn By
Sampling Location
Sampling Plan &Procedure

March 2022
CPCB Guidelines / IS 5182
Respirable Dust Sampler (PMro),
Fine Particulate (PM2 5) Sampler

TEST RESULTS

PMroLocation Village

AQI Jarar

AQ2 Jahan irbad

lcs

't.56 r4.10

't2.46

AQ3 33.02 6.89 t3.89

Barokhar rhurd

l. The results given above are relaled !o thc t6red sarrple, as Fccivcd & rnartioocd paiam€t€rs. The custofitr esled for the above tesls onl)

2. Responsibility of the t boralory is limitrd io tlrc invoic€d s[rcunt or y.

J This lcst rcport will not be gclr€rdcd a$i4 cithcr wlplly q in pEt, withotn prior written permission ofthe laboratory.

4. The test samplcs will be disp6.d ofaftcr two *rd(s tom thc dalc of istuc oft€sl repon unless until specified by lhe cuslomer.

f+t#,b" AUTHOR

Laboratory j GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201301

Branch Office :

HARIDWAR IRUDRAPUR ICHANDIGARH IDEHRADUN I PUNE

E.:noida.!aboratory@gmail.com,info@noidatabs'comW':wwwnoidalabs'com

60.6

62.5

30. l8 10.02AQ1

80 pglm360 pglmr 80 pglm'

F/ A Goverl a ADoroved

TEST CERTIFICATE

Report Code

Samolins & Analvsis Data

NTL P epressetative

AQI to AQ4
soP-AAQ/08

Monitoring Period
Protocol Used
Sampling ltrstrumcnl Us€d

PM:.s Sor NO,

64.4 32.60

31.50 6.23

Ginlan

NAAQS, For 24 hourly monitoring
(except CO for Eight hour)

I00 pglmJ

57.8 5.7 5

100 pglrn!

134516



Cr
NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2015, ISO 45001 : 20lE (OH&S) Certified & NABL Accredited Laborarory)
llof,l- & CC (Ministry of Environment. Forest & Climate Change). tIPPCB Recognized Laboraton

$ +er-e3r30rril2.8510081921.750J031t45, 8s27870si2.7503031 1.16. 9s99794369

Date of Issue
AN-160322-02 2!03t2022

Issued To: IWs Safdar Ati S/O-Late Shri Farzand Ali
R/GMuhalla-Khunti Chauraha, Atiganj, City & District-Banda (U.p.)

Projecl Name: Building stone, Khandas & Gitti, Boulder Mining over an area of 2.0 Hectare
at Village: Jarar, Tehsil Naraini & District- Banda, Uttar pradesh.

Sample Drawn By
Sample description

Sampling Time
Sampling Instrument Used

Weather Condition
Monitoring Period

S. No Locstions

Night

Jarar

Rcquirrment (rs pcr CPCB Guidelincs Limits in dB (A) Lcq

Day Time
lndustrial Area 75 70

Residential Area 55

65 55
Silence Zone 50 40

Units

-T

cHiQ$Jsv AUTI

Results

Laboratory: GT-20, Sector-117, NOIDA, Gautam Budh Nagar- 201301
Branch Ofrice :

HARTDWAR I RUDRAPUR ICHAND|GARH IDEHRAOUN I PUNE
E. : noida. laboratory@gmail.com, info@noidalabs.com W. : www. noidalabs.com

TEST CERTIFICATE

-!..':47u:tuuilattli
-Ut-uc

India Aoorov

Test Report of Report Code
Ambient Noise Monitoring

SAMPLING & ANALYSIS DATA

Notes: -

: Laboratory (N.T.L)
: Ambient Noise
: 24 hrs

: Digital Noise Meter
: Normal
: March2022

l. Thc ttsuhs tivcn obove arc rclat€d to thc trstcd senplc, as,ecaivcd & ttlcrltionad pa.srnct€rs. The customer &sked for the sbove tesls onlv
2. Responsibility of the kboratory is limitcd to the iovoic.cd amount only.
3. This lest report will not be gcncrarcd agri4 cithcr wholly o. in pa4 rrithod prior writton pcrmission of the labo.alory.

4. Tle lesl ssrnpl€s willbe dispos€d ofr.ffr, hro rrceks fiom drc ddc of issue ofEst repon, unlcss untilspecified by the cuslomer.

lp

\,a 6v

Date of Monitorirg
Day

I t5.03.2022
52.8 40.1

dB(A)

Cstegory ofArer/ Zorc Nisht Time

45
Commercial Area

135517
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